
Union of inJia & 	...Respondents 

Order dated: 06.01.2011 

CORA.M: 

Hon'bleShnAk.PatnailçMember U) 

Heard. Sri PKKar., Ld, Cotmset for the 

applicant and Sn 5K. (jha, Ld, Standing Counsel appearing 

on notice for the Respondent-Railways, on whom a copy of 

this O.A. has already been served.. 

The employee of the Railways, Sk 

Samsuiiddiri, retired on 07.05 2002 and, subsequently, 

expired on 08022010. Now, after the death of the employee 

a dispute has ansen regarding succession of the deceased 

employee for the payment of family pension. 

Ld. Counsel for the applicant. submits that even 

if reply has beenreceived from the Railways vide Annexure-

2, he wi}i give a. fresh representation, along with the 

succession certifIcate from a competent court of law, so as to 

establish the ciami of the appli.ait to ge family roui. 
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4. 	Lti. andwg & ounse fr the kathvays irly 

submttted th'at if such a representation., along with 

succession certificate, is submitted, the claim of the 

applicant shall he considered. by Respondent No. I within a 

period of three months from the date of submission of such 

application, along wit ii the suecessjon certificate, and he will 

pass a reasoned order on the basis of documents submitted 

by the applicant in this regard. 

5 	l'er as made above by the I ed.. Counsel for 

the applicant is allowed. 

6. 	With the above observ'atioii and direction, 

without going into the merit of the case and as agreed to by 

the parties, the (),A. is disposed of at the stage of admi.si.on 

itself. No costs: 
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